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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.N0.216/2001
M.A.NO.190/2001

Friday, this the 3lst day of August, 2001
Hon’ble 3hri Shanker Raju,.Member (Judl)
1. shri Gopal Singh

/0 Shri Saru Ram
prged about 32 years

. Shri Keshav Ram

$S0 Shri Bhol Ram
faged about 25 vears

{Both the applicants are for the time being posted in
Delhi from U.P. and are staving at 12%, rohamsdpur,
Mew Delhi. All are working as Casual Laboursr
(Temporary Status), under Regional Director (NR}.

CLApplicants

(By advocate: Shri 3.5.Tewarl)
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1. Union of Indla
through
Secretary, Uept of atomic Energy,
agtomic Minerals Division,
Room No.lds5~a, South Blocok,
Mew Delhi.

z. Regional Director {Morthern Region)
Daept of Stomic Energy
Stomic Minerals Diwvision
West Block-7, Mew Delhi~86.

A, Chiaf administrative & éGccounts Officer

Dept of Atomic Energy
grtomic Minerals Diwvision
1-10-153~154, Begumpet,
Myderabad-50001&.
«REspondants
(By mdvacate: 3Shri Madhay Panikar)
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Heard the lsarnsd counsesl for both the partiss.
z. ME-190/20010 0 for  Jjoining  together in a single

petition is allowsd.

E. The apeplicants in the present D& were accorded’

temporary status  and  their grisvance iz that Junior
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persons  have basen ragular
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sad on wWork chargs posi. The

BREY 0 v~ i SR, et




e

learned counssl for the applicants states that one Shiri
Jawahar Lal, who was admittedly junior o the applicants,
has already been regularised. He has placed reliance on
a decision of this Court in OA-1259 /2000 with other
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connected 06, decided on 25.5.Z001L (Runwar Singh & 0Ors.

Ve, Union of India & 0Ors.) in which this Tribunal has
issued directions to the respondsnts to varify the post

of the applicants therein who are senior to Jawahar Lal

i

and consider regularisation of their services from the
LA yate whaen Jawahar Lal was so regularised. They were
also acoorded the consegueaential benefits. T i
applicants, according to their learned counsel, wWare
discriminated by the respondents as their juniors have

been accorded the benefits which is not permissible under

Srticles 14 & 16 of the Constitution.

4. On the other hand, Shri tadhav Panikar, learnsd

counsel  for the respondents by referring to the decision

of the High Court in CWRP-5046/97 dated 16.%.19%8, has

contended  that in that 0a, the respondents had pointed
aut  that there iz an All India seniority for daily ratsdd

WOrK&rs.

5. after oonsideration of the mattér_ and after
paerusing the material placed on record, I feel it propsr
to dispose of this 0A with a direction to the respondents
to  warify the claim of the applicants whethsr they are

Yer
sanior ¥6om=3awahar t.al and in the svent it is found that
W e :

thevAlssnior dagn Jawahar Lal, Tthey should be accordsc
regularisation  from  the date whan Jawahar Lal was  so

regularised. The applicants in that event shall alzo be
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entitlad
directio
within
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to all consequential benefits. The aforessic

me shall be ocomplied with by  the respondants

/.

a maximum period of three months from the date of

of a copy of this order.

The present 08 is disposed of in the aforestatsd
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Mo costs.
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(Shanker Raju)
Membear (J)



